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THE HON'BLE SRI B.S.JAI PARAMESHWAR(JUDL)

“ ORAL ORDER ( PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) |)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

C.P.Ne.B4 OF 1997 in O.A.Ne.913 OF 1996. Date of ¢

rder:27-3-1994
Between:
_— Petitioner/ﬁpxlicant

M.Suryanarayana Rae.
and

1. Sri Gekak,
Secretary te Gevernment,
Unien of India, Ministry ef
Cemmunicatiens, Department of
Telecemmunicatiens, Sanchar Bhavan,
New Delhi-110 001, '

2. Sri,
Chief General Manager(Mainterance),
Nerthern Telecem Regien,
Kidwzi Bhavan, New Delhi.

3. Sri M,V ,Bhaskar Rae,

. Chief General Manager,
Telecemmurications, A.F.Circle,
Deersanchar Bhavan, Nampally Read,
Hyderabad,

' «..Respondents/Resppndents

(Respondent. ne.2 is net a necessary
party in this applicatien)

COUKSEL FCR THE APPLICANT$:: Mr,V.Venkateshwara RaL

COUNSEL FOR THE RESPONDENTS: Mr.V,Rajeshwara Rae

CORAM: .
THE HCN'BLE SRI R,RANGARAJAN,MEMBER (ADMN)

AND

t: ORDER:
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_‘;{;pzn HON'BLE SRI R,RANGARAJAN,MEMBER({ADMN) )

=,
£ Heard Mr.V.Venkateshwara Rae fer the Applicant

'w_ind Mr.V.Rajeshwara Rae fer the Respondents. .

2. The applicaent in this C,F, submits that in similar
Ccases the steppipg up ef pay and arrears have bheen given
#7@ even theugh SLP has been filed subject to the cendition
that in case the SLP filed by the respendents in the SuNErem

L%

Ceurt is allewed then these received the arrears will pay it
‘) ~ .
back. O v cham evdll andsq UC RACY i B cpalio

3. The learned Ceunsel fer the Respondents- requestg time
8@ that he will pursue the SLP and get a suitable Order

passed by the Apex Ceurt,

4. In view of the abeve, the fellewing directioen is given:-

If the Order is net st;yed by the Supreme Court
witnin & peried eof feur weeks then the directiens
given in this 0O,A, should be strictly adhered te
and the applicant should be paid the arrears, after
taking & Bend frem him fer the return ef the mengy
if the SLP is decicéed against the interest of the

¢ - b
applicant.® a Lly felo
b He alun e oo

S. Irr-vieu——of—ebe—eboveé the C,P, is clesed, with—the-

absve _directiomn. No cests,

wmrfrm wfy
CERTIFIED TN FE TRUE

< P &6 [77
%“)c - | 2L
515 Frm- D g TRERETT (RO e ;
Court Officar/Dy, Hegistrér CASE NUMeZR L ?/".?Z?{

Chega wE-aEE glos,  AWe s o v

t HEE Py i .,

Central :’-dma.s.s. m.vfz T*'b“»"al{‘.::.;a of Jalgamany
grTIare FIgys

HYDERABAD BENCH }

SR,
FTY ET—S i.?ﬂ (I{n 'q'q: :. gq'?ﬁ;‘.al?{-arrqm)

3100 Oficer (J)/Dy Reglstrar (J)

Aoa UmE o omur ar A7

“OPY aade Rugayon )

——

—— N

S et e



